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OA.No.1341/2003 

New Delhi this the 18th day of August, 2003. 

HON'8LE SHRI SHANKER RAJU, MEMBER (J) 

Han Kri shan  
Versus 

Govt. of N.C.T. of Delhi 	& Others . . .Respondents 
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The present RA is filed by the review applicant, 
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2. 	I have perused my order dated 29 . 5 . 2003 a n d 
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apparent on the face of the record or discovery of new 

material which was not available with the review applicant 

despite 	due diligence at the time of final 	hearing. If 
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passed 	by the Tribunal 	remedy 	lies elsewhere. 	Byway of 
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The R.A. 	is accordingly dismissed, 	in circulaton. 

(ShankerTaiuj 
Member(J ) 


